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E/686/2011 

PER: C J MATHEW 

 

 

  This appeal of Revenue lies against order-in-appeal no. 

YDB/57 & 58/M-II/2011 dated  28th January 2011 of the 

Commissioner of Central Excise (Appeals), Mumbai Zone II, setting 

aside the order of the original authority which had confirmed duty 

liability of `17,98,470/-, confiscation of goods and imposition of 

penalty of like amount. 

2. As the amount involved in dispute is below the threshold 

prescribed vide F. No. 390/Misc./116/2017-JC dated 11th July 2018 of 

Central Board of Excise & Customs, the appeal of Revenue is 

dismissed as per the litigation policy. Cross objection is also disposed 

off. 

(Operative part pronounced in Court) 
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